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ACT No. XXIV or 1872.

PassED BY THE GFOVERNOR GENERAL OF InDia v COUNCIL.

‘(Received the assen‘t‘qf the Governor Gemeral om the 2bih
September 1872),

An Act to repeal Bombay Regulation XIIT of
1827, section thirty-four, clause nine.

HEREAS it is expedient to render the practice Preambe.
" relating to the payment of subsistence-allow-
-ances to witnesses in the Courts of Subordinate Magis-
‘trates uniform jthroughout British India : And where-
‘as it is necessary, for that purpose, to repeal Bombay
Regulation X}II of 1827 to the extent hereinafter

mentioned ; I is hereby enacted as follows :—

1. Bombsaiy Regulation XIII of 1827 (for defining Bowhay
e Constityition of Courts of Criminal Justice, and %ﬁlaﬁfgw
Functions ond  Proceedings thereqf ), section ieeion 34,
y-foyf, clause nine, is repealed. o cla}u)uesel %,
e - T aled,
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